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CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED

_ ofe Corporate Office: No.2, Dare House, 1st Floor, NSC Bose Road, Chennai
fontera beiter Tife Kota Branch Office: 201 Pearl Plaza 2nd Floor 3c Vallabh Nagar Circle Samsung Showroom Ke Upper Shopping Centre Kota 324007 Contact No: Mr. Rohit Choudhary:- 9799999988

E-AUCTION SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8(6) of
the Security Interest (Enforcement) Rules, 2002. Notice is hereby given to the public in general and in particular to the Borrower / Co-Borrower/ Mortgagor (s) that the below described immovable
properties mortgaged to the Secured Creditor, the possession of which has been taken by the Authorised Officer of Cholamandalam investment and Finance Company Limited the same shall be referred
herein after as Cholamandalam investment and Finance Company Limited . The Secured Assets will be sold on “As is where is”,
informed to General public that we are going to conduct public E-Auction through website https://chola-lap.procure247.com/

— 600 001.

“Asiswhatis”, and “Whatever there is” basis through EAuction. Itis hereby

Borrower(s)/Co-Borrower(s)! Demand Description of R Earnest Total Loan Place of
Suarantrt et Aonae | __theimmovable Property | "price” | §0i2t|  Outstanding Racion

(Loan Account No. XOHERJA00002272419 09-03-2023 | House No. 3-G-59, Block No. 3G, Property-1 Rs. 40,76,366.00 201 Pearl Plaza 2nd
1.CHETAN GUPTA (Applicant) 2.VISHAKHA Mahaveer Nagar Ext. Scheme, Kota, as on 28/06/2023 together | Floor 3¢ Vallabh Nagar
JAIN (Co Applicant) 3.LATE ROSHAN BAI | ,. ;..9“;'5 o0 gglm‘a}oﬁ?"Eegrsnlgr'”%fAVTeﬁeﬁgjg Rs.50,00,000/- | \yith further interest, penal | Circle Samsung
GUPTA (THROUGH LEGAL HEIR) (Co| "7 S0™ | property:- East:- House No. 3-G-58, EMD:- Rs.5,00,000/- Intﬁ:est, cotgltlstﬁn%cpa?es Shsotxrooi:\ }gaegtprger
Applicant) 4.BABU LAL GUPTA (Co Applicant) | - o oo | West-House No.3-G-60, North Road, ; ereon 1l the date o Kap-3g4007
5.MAYANK KUMAR GUPTA (Co Applicant) South:- House No. 3-G-56. BID.: Rs. 1,00,000/- payment. ota

6.LATE PRADEEP GUPTA (Co Applicant) All are Resi. at: 3-G-59, MAHAVEER NAGAR VISTAR YOJNA, DADABARI KOTA, RAJASTHAN-324009, 7.M/S GANESH HOSTAL (THROUGH
PROPRIETOR CHETAN GUPTA) (Co Applicant) Add.: 3-G-59, MAHAVEER NAGAR VISTAR YOJNA, DADABARI KOTA, RAJASTHAN-324009

o Date of Auction- 10-08-2023, at 11.00 AM to 1.00 PM e Last date for Submission of Bids: 09-08-2023 (up to 5.30.P.M)
o Date of Inspection of Property: As per Appointment (10.00 A.M to 1.00. P.M)
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State Bank of India, Stressed Assets Recovery Branch
3rd Floor, Matrix Mall, Sector — 4, Jawahar Nagar, Jaipur
(Rajasthan)-302004, E-mail : shi.18184@sbi.co.in,

Tel.: 0141-2657811, 2657921, 2657926, 2657989

Appendix - II-A [See Proviso to rule 6 (2)]

SALE NOTICE FOR SALE OF MOVABLE PROPERTIES {Under SARFAESI Act Read with Proviso
to Rule 6(2) of the Security Interest (Enforcement) Rules}

E-Auction Sale Notice for Sale of Movable Assets under the Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act,2002 read with proviso to Rule 6(2) of the Security
Interest (Enforcement) Rules,2002.

Notice is hereby given to the publicin general and in particular to the Borrower(s) that the below described
movable assets hypothecated/charged to the Secured Creditor, the possession of which has been taken
by the Authorized Officer of State Bank of India, Stressed Assets Recovery Branch, Jaipur the Secured
Creditor will be e-auctioned on “Asis Where is”, Asis What s”, “Whatever there is” and “Without Recourse”
basis on 03.08.2023 for recovery of Rs. 86,06,194.00 (Rupees Eighty Six Lakh Six Thousand One
Hundred Ninety Four only) as on 12.12.2018 plus further interest, cost, charges & other expenses etc. due
to the State Bank of India, Stressed Assets Recovery Branch, Jaipur (Secured Creditor) from Borrower-
M/s Laxmipati Food Enterprises through proprietor Smt. Ananta Chaturvedi urf Smt. Ananta Joshi
Wi/o Sh. Rahul Chaturvedi. The reserve price and earnest money will be as per below mentioned, the
latter amount to be deposited as per procedure detailed in Terms and Conditions of the Auction at the
Bank's/ MSTC website before the close of e-auction.

Desc n of the movable prope

2. EMD Amount
Rs. 3,40,000.00
Rs. 34,000.00

From
11:00 AM
to 03:00 PM

Furniture & Fixtures and other Inventory lying at Plot No. 56,
Ganesh Marg, Surya Nagar, Gopalpura Bypass, Jaipur-302018.
CERSAIID: 400024949673

Email id : alpesh@procure247.com, suraj@tender247.com, parin@tender247.com

Date: 30.06.2023 Place : Kota

1. All Interested participants / bidders are requested to visit the website https:/chola-lap.procure247.com/ & https://www.cholamandalam.com/auction-notices. For details, help, procedure
and online training on e-auction, prospective bidders may contact (Muhammed Rahees — 81240 00030), Ms.Procure247.; Contact Mr. Alpesh BorisaCell No. 7046612345/ 9898056524,.

2. For further details on terms and conditions please visit https://chola-lap.procure247.com/ & https://www.cholamandalam.com/auction-notices to take part in e-auction

THIS IS ALSO A STATUTORY 30 DAYS SALE NOTICE UNDER RULE 8(6) OF SECURITY INTEREST (ENFORCEMENT) RULES, 2002
Sd/- AUTHORISED OFFICER, M/s Cholamandalam Investment And Finance Company Limited

— INDIAN METALS & FERRO ALLOYS LIMITED
—— Regd. Office: IMFA Building, Bomikhal, P.O. Rasulgarh,
- Bhubaneswar - 751 010, Odisha, Tel:+91 674 2611000

Fax: +91 674 2580020, 2580145
Email: mail@imfa.in, Website: www.imfa.in

Corporate ID: L271010R1961PLC000428

NOTICE OF ANNUAL GENERAL MEETING, BOOK CLOSURE AND
E-VOTING INFORMATION
Motice is hereby given that the Sixty First Annual General Meeting of the

Company ("61st AGM”) will be convened on Wednesday, 26th July 2023 at
1100 a.m. through Video Conference (“VC")/ Other Audio Visual Means

Sale Notice (E-Auction) — Invitation of Expression of Interest (Eol)

SEMBMARINE KAKINADA LIMITED (IN LIQUIDATION)

Registered Office: 1st Floor, OSV Complex, Kakinada-533007, Andhra Pradesh
Email: vvk.sklliquidator@gmail.com
Sale of Assets under Insolvency and Bankruptcy Code, 2016
Last date for submission of Eol: 14th July 2023
Last date for submission of Earnest Money Deposit (EMD): 21st July 2023
Date of E - Auction: 23rd July 2023

Inviting Eol from prospective bidders to participate in sale of assets and properties owned by
Sembmarine Kakinada Limited (in liquidation) forming part of liquidation estate formed by the
liquidator, appointed by Hon'ble National Company Law Tribunal, Amaravati bench vide order
dated 01st November 2021.

("OAVM") facility to transact the business as set out in the Notice
the AGM in compliance with the applicable provisions of the Companies Act, 2013
and Rules framed thereunder and the SEBI (Listing Obligations and Disclosure
Requirements) Regulations, 2015 read with General Circular No. 10/2022 dated
28th December 2022, issued by the Ministry of Corporate Affairs
("MCA Circular/s”) and Circular No. SEBI/HO/CFD/PoD-2/P/CIR/2023/4 dated
5th January 2023 issued by the Securities and Exchange Board of India ("SEBI Circulars”)
without the physical presence of the Members at a common venue.

In terms of MCA Circular/s and SEBI Circular, the Notice of the 61st AGM and the
Annual Report for the Financial Year 2022-23 including the Audited Financial Statements
for the Financial year ended 31st March, 2023 ("Annual Report”) has been sent by
email to those Members whose email addresses are registered with the Company,/
Depository Participants(s). The requirements of sending physical copy of the Notice
of the 61st AGM and Annual Report to the Members have been dispensed with vide
MCA Circular/s and SEBI Circular.

The Annual Report 2022-23 of the Company along with Notice and

Sembmarine Kakinada Limited (SKL) is an integrated offshore and Marine Engineering Company
offering ship repairing, ship building, conversion, offshore fabrication and related services. It is
located in the East Coast of India and operating within the vicinity of Kakinada Seaports in the
state of Andhra Pradesh.

Reserve | EMD Bi

Price (in | (inINR| Incre
INR Lakhs) | Lakhs) |(in INR

Sl

No Asset Name

Statement of 61st AGM has been uploaded on the website of the Company at
www.imfa.in  under ‘lnvestor' section [weblink for  AGM
http://www.imfa.in/pdfs/IMFA-AGM%20Notice-2023.pdf] and [weblink for
Annual Report:  http://www.imfa.in/pdfs/Annual-Report-2022-23 pdf] and
available on the website of the Stock Exchanges, i.e. BSE Limited ('BSE') and
Mational Stock Exchange of India Limited ('NSE') at www.bseindia.com and
www.nseindia.com respectively. The AGM Notice / Annual Report is also available
on the website of National Securities Depository Limited ("NSDL') at
www.evoting.nsdl.com.

Further, pursuant to Section 91 of the Companies Act, 2013, it is notified that the
Register of Members and Share Transfer Books of the Company will remain closed
from 24th July 2023 to 26th July 2023 (both days inclusive) for the purpose of AGM
and to ascertain the names of members who will be entitled to receive final
dividend on the equity shares of the Company for the Financial Year ended 31st
March 2023, if approved at the AGM. The Dividend shall be subject to deduction of
tax at source, as applicable.

Members holding shares either in physical form or in dematerialized form, as on the
cut-off date of 19th July 2023, may cast their vote electronically on the Ordinary and
Special Business as set out in the Notice of 61st AGM through electronic voting
system of Mational Securities Depository Limited (NSDL). All the Members are
informed that:

(i) The Ordinary and Special Business as set out in the Notice of AGM will be
transacted through voting by electronic means:;

(i) The remote e-voting facility shall commence on Saturday, 22nd July 2023 from
9.00 AM (IST) and end on Tuesday. 25th July 2023 at 5.00 PM (IST). The
remote e-voting shall be disabled by NSDL beyond the said date and time and
the members shall not be allowed to change it subsequently;

(iiii) The cut-off date for determining the eligibility to vote through remote e-voting
or through e-voting system during €1st AGM is 19th July 2023;

(iv} Any person who acquires shares of the Company and becomes member of the
Company after dispatch of Notice of AGM and holding shares as on the cut-off
date .e. 19th July 2023 may obtain the login 1D and password by sending a
request at evoting@nsdl.co.in or investor-relation@imfa.in. However, if a
person is already registered with NSDL for e-voting. then existing user 1D and
password can be used for casting vote;

(v) Members may note that (a) the members who have cast their vote by remote
e-voting prior to the AGM may also attend the AGM but shall not be entitled to
cast their vote again and (b) members participating in the 61st AGM and who
had not cast their vote by remote e-voting. shall be entitled to cast their vote
through e-voting system during 61st AGM (c) a person whose name is recorded
in the Register of Members or in the Register of Beneficial Owners maintained
by the Depositories as on the cut-off date only shall be entitled to avail the
facility of remote e-voting as well as e-voting at the AGM;

(vi} In case of any queries, you may refer the Frequently Asked Questions (FAQs)
for Shareholders and e-voting user manual for Shareholders available at the
download section of www.evoting.nsdl.com or call on 022- 4886 7000 and
022-2499 7000 or send a request to Ms. Pallavi Mhatre, Sr Manager,
MNational Securities Depository Ltd., Trade World, 'A' Wing. 4th Floor, Kamala
Mills Compound, Senapati Bapat Marg. Lower Parel, Mumbai - 400 013 at
email id - evoting@nsdl.co.in

(vii)Those Members holding shares in physical form, whose email addresses are
not registered with the Company, may register their email address by sending,
scanned copy of a signed request letter mentioning name, folio number and
complete address, self attested scanned copy of the PAN Card and self
attested scanned copy of any document (such as AADHAR Card, Driving
Licence, Election Identity Card, Passport) in support of the address of the
Member as registered with the Company, by email to investor-relation@imfa.in.
Members holding shares in demat form can update their email address with
their Depository Participant.

For Indian Metalsd& Ferro Alloys Ltd
Sdy/-

Bhubaneswar
Dated: 29" June 2023

(PREM KHANDELWAL)
CFO & COMPANY SECRETARY

1 [Travelling Luffing Crane 729.64 72.00 0.72
2 |Inventory - Lot 1 81.31 8.00 0.08
3 |CNC Machine 80.27 8.00 0.08
4 |Deck Barge 73.04 7.00 0.07
5 [Shearing Machine 39.47 3.00 0.03
6 [Control Panels with DB boxes - Lot 29.06 2.90 0.03
Netice 7 [Rolling Machine 24.35 2.00 0.02
8 |Inventory - Lot 3 2151 2.00 0.02
9 |Generator 400 KW/60 HZ GEN SET (YDG-8) 19.08 1.00 0.01
10 [Generator 380 KW/50 HZ GEN SET (YDG-6) 17.77 1.00 0.01
11 [Aerial Platform - 1 17.11 1.00 0.01
12 |Aerial Platform - 2 171 1.00 0.01
13 |Frame Bender 17.11 1.00 0.01
14 [Pipe Bender 17.11 1.00 0.01
15 [Generator 400 KW/60 HZ GEN SET (YDG-9) 17.11 1.00 0.01
16 [Generator 380 KW/50 HZ GEN SET (YDG-7) 17.11 1.00 0.01
17 [Bobcat 12.30 1.00 0.01
18 [Rail Track rusted & damaged - Lot 11.73 1.00 0.01
19 [Wire rope of Diameter 24 mm x 970m length 11.54 1.00 0.01
20 |Blasting Loose tools - Lot 7.25 0.72 0.01
21 |Gangways 10 nos. - Lot 6.29 0.62 0.01
22 [Hydraulic hoses - Lot 5.92 0.59 0.01
23 |Lego Tower Gangways 5.57 0.55 0.01
24 | Ventilation Fans 5.27 0.52 0.01
25 [Doosan Forklift 6 Ton 4.61 0.46 0.01
26 |Cables - Lot 3.98 0.39 0.01
27 |Portable Gas Detectors 3.29 0.32 0.01
28 |Lathe Machine 2.64 0.26 0.01
29 |Gangways 2 nos. - Lot 212 0.21 0.01
[ 30 [Milling machine 1.34 0.13 0.01
31 |Arctic white Ace - diesel base 1.04 0.10 0.01
32 |Waste tyres - Lot 0.52 0.05 0.01
33 |Empty Drums - Lot 0.40 0.03 0.01
34 [Condemned batteries - Lot 0.38 0.03 0.01
35 |Waste oil 10 Barrels each 200 litres - Lot 0.25 0.02 0.01
Reserve | EMD Bid
Price (in [ (in INR [ Increment (in
INR per MT) | lakhs) | INR per MT)
36 |Miscellaneous Scrap - Lot 22,810 10 200

Important Note:

E-Auction process will be conducted strictly on "AS IS WHERE IS", "AS IS WHAT IS" and
"WHATEVER THERE IS BASIS" without any recourse to SKL or Liquidator/Stakeholders of SKL.
All the terms and conditions of the auction are bemg mentloned in a detailed document that shall
be available at website of SKL: https://semb da.com/

Please note that access to data/documents/information and site visits will be granted only once
the prospective bidder submits the requisite documents/EMD as per the requirements for the
process memorandum, if any, proving his eligibility to participate in the bidding process. Bidding
process will be conducted through an E-Auction platform.

Itis clarified that, this invitation purports to invite prospective bidders and does not create any kind
of binding obligation on part of liquidator or the company to effectuate the sale. The liquidator
reserves the right to cancel or modify the process and/ or not to accept and/ or disqualify any
interested party/ potential investor/ bidder without assigning any reason and without any liability.
The Liquidator will not be required to submit any reason for rejecting any bid received from any
prospective bidder. While participating in the bidding process, the prospective bidders at their sole
responsibility shall ensure that they comply with all applicable law. Prospective bidders should
regularly visit the website of SKL referred above to keep themselves updated regarding
clarifications, amendments, or extensions of time, if any.

VEDAGIRI VENKATA KRISHNAMURTHY
Liquidator of Sembmarine Kakinada Limited
IBBI/IPA-001/IP-P00905/2017-2018/11505

Address: #197, 6th A Main, 16th Cross,

JP Nagar 4th Phase, Bangalore, Karnataka-560078

Date :30.06.2023
Place : Bengaluru

Encumbrances: Notknown
Interested bidder may deposit Pre-Bid EMD with MSTC before the close of e-Auction. Credit of
Pre-bid EMD shall be given to the bidder only after receipt of payment in MSTC’s Bank account
and updation of such information in the e-auction website. This may take some time as per
banking process and hence bidders, in their own interest, are advised to submit the pre-bid
EMD amount well in advance to avoid any last-minute problem.

For detailed Terms and Conditions of the sale, please refer to the link provided in State Bank of
India, Stressed Assets Recovery Branch (SARB), Jaipur (Raj.) Secured Creditor’s
https://shi.co.in/web/shi-in-the / /sarfaesi-and-others and https://
ibapi.in/Sale_Info_Home.aspx

Date: 26.06.2023  Place: Jaipur (Raj.)

Authorised Officer

BOROSIL LIMITED

CIN: L36100MH2010PLC292722
Regd. Office: 1101, 11" Floor, Crescenzo, G-Block, Opp.
MCA Club, Bandra Kurla Complex, Bandra (East), Mumbai — 400 051
Ph.: 022 6740 6300, Fax: 022 6740 6514

Website: www.borosil.com, Email: bl.secretarial@borosil.com
NO E OF 13" ANNUAL GENERAL MEETING

The 13" Annual General Meeting (“AGM”) of the Company will be
held through Video Conferencing (“VC”) facility on Tuesday, July 25,
2023 at 02:00 P.M. (IST) in compliance with all the applicable provisions
of the Companies Act, 2013 and the rules made thereunder and the
Securities and Exchange Board of India (Listing Obligations and
Disclosure Requirements) Regulations, 2015 read with all the
applicable circulars on the matter issued by the Ministry of Corporate
Affairs (“MCA”) and the Securities and Exchange Board of India
(“SEBI”), to transact the business set out in the Notice calling the AGM.
The Annual Report for the financial year 2022-23 (including Notice of
the AGM) will be sent, electronically, to all those equity shareholders
holding shares as on June 23, 2023 and whose e-mail addresses are
registered with the Registrar and Transfer Agent / Depositories. The
said Annual Report including Notice will also be made available on
Company’s website at www.borosil.com and on the websites of BSE
Limited and National Stock Exchange of India Limited at
www.bseindia.com and www.nseindia.com respectively. The Notice of
AGM will also be made available on the website of National Securities
Depository Limited (“NSDL”) at www.evoting.nsdl.com, being the agency
appointed by the Company for VC and e-voting facility (i.e. remote voting
and e-voting during the AGM).

Manner of casting vote(s) through e-voting and attending AGM
through VC:

The Company will be providing to the shareholders the facility to
exercise their right to vote by electronic means i.e. e-voting facility. The
Notice of the AGM inter alia contains the process and manner of
e-voting,which includes the process and manner of e-voting by
shareholders holding shares in physical form or by shareholders who
have not registered their email addresses. The process and manner to
attend AGM through VC is also given in the Notice of the AGM.

Manner of registering / updating e-mail addresses, bank account
details, etc.:

1. Shareholders holding shares in physical mode are requested to
register/update KYC details such as PAN (Aadhar linked), Nomination
Details, Contact Details (address with PIN, mobile number and email
address), Bank Account Details (bank name, branch name, account
number and IFS code) and Specimen Signature with the Company’s
Registrar and Transfer Agent (“RTA”), Universal Capital Securities
Private Limited. The relevant forms prescribed by SEBI for furnishing
the above details are available on the Company's website at
www.borosil.com as well as on RTA's website at www.unisec.in. For
any clarifications / queries with respect to the submission of above
mentioned forms, shareholders may contact the RTA at (022) 4918
6178-79 or by email on bi@unisec.in.

2. Shareholders holding shares in dematerialized mode, are
requested to register /update KYC details such as PAN (Aadhar
linked), Nomination Details, Contact Details (address with PIN,
mobile number and email address), Bank Account Details (bank
name, branch name, account number and IFS code) and Specimen
Signature with the relevant Depository Participant.

For Borosil Limited

Date :June 29, 2023
Place : Mumbai

Anshu Agarwal
Company Secretary and Compliance Officer

PRECISION CAMSHAFTS LIMITED

CIN: L24231PN1992PLC067126

Regd. Office: E-102/103, M.I.D.C., Akkalkot Road, Solapur- 413006, Maharashtra, India
Phone: +91 9168646536/37, Fax: +91 0217 2357645

Email-cs@pclindia.in, Website: www.pclindia.in

PRECISION

NOTICE

Notice is hereby given that the 31* Annual General Meeting ('"AGM") of Precision Camshafts Limited ('the Company')
will be held on Wednesday, 26" July 2023 at 3.00 p.m. (IST) through Video Conferencing ('VC') or Other Audio Visual
Means ("OAVM') facility, in compliance of provisions of the Companies Act, 2013, ('the Act') and Rules thereunder, including
amendments thereto read with the General Circular No. 20/2020 dated 5" May 2020, and the General Circular 10/2022
dated 28" December 2022 issued by the Ministry of Corporate Affairs (collectively referred to as 'MCA Circulars') and the
Securities and Exchange Board of India (SEBI) (Listing Obligations and Disclosure Requirements) Regulations, 2015,
including amendments thereto read with the SEBI Circular No. SEBI/HO/CFD/PoD-2/P/CIR/2023/4 dated 5" January 2023
(hereinafter referred as 'SEBI Circulars), to transact the business that will be set forth in the Notice of AGM.

In compliance with the aforesaid MCA Circulars and the SEBI Circulars the electronic copy of the Notice of the 31* AGM and
the Annual Report of the Company for the Financial Year 2022-23 will be sent only by email to all those Members, whose
email address (es) are registered with the Company or the Registrar and Transfer Agent (R & T Agent), viz., Link Intime India
Private Limited or with their respective Depository Participant(s). The same will be available on the Company's website
www.pclindia.in and on the website of the Stock Exchanges on which the Company's shares are listed viz. BSE Limited and
National Stock Exchange of India Limited i.e. www.bseindia.com and www.nseindia.com respectively.

Members can vote either through remote e-voting or e-voting at the time of AGM. Instructions for remote e-voting, e-voting
at the time of AGM and procedure for attending the AGM through VC/ OAVM facility for the Members holding shares in
dematerialized mode, physical mode and for members who have not registered their e-mail addresses will be provided in

the Notice of AGM.

In view of the above, Members are requested to register their email address(es) or changes therein, if any, at the earliest, to
receive aforesaid AGM Notice, Annual Report and login ID & password for e-voting, electronically, as per details given below:

For shares held in

Visit the link https://linkintime.co.in/emailreg/email register.html > select the Company

Physical Form

Name - Precision Camshafts Limited and follow the registration process as guided therein.

Members are requested to provide details such as Name, Folio Number, Share Certificate
Number, PAN, Mobile Number and Email ID and upload the image of Share Certificate /
Aadhaar / valid Passport in PDF or JPEG format (up to 1MB) along with supporting
documents. In case of any query, Member can contact the R&T Agent at telephone numbers
+91 (020) 46014473/ 26161629 or send email to pune@linkintime.co.in.

On submission of details, a One Time Password (OTP) will be received by the Member, which
needs to be entered in the link for verification.

For shares held in

Dematerialized Form | email address (es).

Kindly contact your Depository Participant (DP) for registration or updation of

The Members (in case of holding shares in physical form) who have not updated their bank account details for receiving the
dividend, if any, directly in their bank accounts through electronic mode, may update their bank account details through the
aforesaid link by uploading the necessary documents. The Members (in case of holding shares in dematerialized form) are
requested to contact DPs for updating bank account details.

As per SEBI Circular No. SEBI/HO/MIRSD/MIRSO_RTAMB/P/CIR/2021/655 dated 3™ November 2021 read with SEBI
Circular No. SEBI/HO/MIRSD/MIRSD_RTAMB/P/CIR/2021/687 dated 14 December 2021,
Companies to record the PAN, Nomination, KYC details of all the shareholders and Bank Account details of first holder.

In view of the aforesaid, we request you to submit the requisite Investor Service Request Form(s) along with required
supporting documents as stated therein at the earliest. The relevant formats for Nomination and Updation of K YC details
viz; Forms ISR -1 , ISR -2 ,ISR-3,ISR-4,SH -13, SH -14 are available on the RTA website https://www.linkintime.co.in >
Resources >Downloads>General>Formats for KYC and on the website of the Company at https://pclindia.in/wp-
content/uploads/2022/02/FOR-ATTENTION-SHAREOLDERS-HOLDING-SHARES-IN-PHYSICAL-FORM.pdf

it mandates all the listed

Place : Pune
Date : 26" June 2023

gc()jr Precision Camshafts Limited

Ravindra R. Joshi
Whole-time Director and CFO

WENDT (INDIA) LIMITED
CIN:L85110KA1980PLC003913

Regd. Office: Flat. No. 105, Cauvery Block, National Games Housing Complex, Koramangala,
Bangalore - 560047, Telephone: +91-4344-405500; Telefax:+91-4344-405620 / 405630.

E-mail: investorservices@wendtindia.com, Web: www.wendtindia.com

NOTICE
Notice is hereby given that the 41st Annual General Meeting (‘AGM') of the Members of
Wendt (India) Limited will be held at 3.00 p.m. IST on Friday, 21st July 2023 through Video
Conferencing (‘'VC’) or Other Audio Visual Means (‘OAVM) in accordance with the provisions
of Companies Act, 2013, the Rules made thereunder, the Securities and Exchange Board of
India (Listing Obligations and Disclosure Requirements) Regulations, 2015 (as amended from
time to time) and the circulars issued by the Ministry of Corporate Affairs (MCA) as well as the
Securities and Exchange Board of India ('SEBI’) to transact the ordinary businesses
contained in the Notice convening the AGM dated 21st April 2023. The AGM Notice and the
Annual Report (collectively known as ‘the AGM documents’) comprising the Audited
Standalone Financial Statements for the year ended 31st March 2023, Directors’ Report and
Auditors’ Report thereon as well as the Audited Consolidated Financial Statements and
Auditors’ Report thereon for the year ended 31st March 2023 has been sent electronically to
such Members whose e-mail addresses are registered with their respective Depository
Participants (‘DPs’) or the Company’s Registrar and Share Transfer Agent (‘RTA) viz.
M/s. KFin Technologies Limited. The above-mentioned documents are also available on the
Company's website www.wendtindia.com, the website of Stock Exchanges viz. BSE
Limited at www.bseindia.com, National Stock Exchange of India Limited at
www.nseindia.com as well as evoting.kfintech.com, website of the RTA. Members may
note that no physical/hard copies of the AGM documents would be sent or provided in view of
the exemptions provided by the MCA. However, in line with SEBI Circular dated 5t January
2023, hard copy of AGM documents will be sent to those Members who specifically request
for the same. In respect to the receipt of hard copy of AGM documents, Members are requested
to drop an e-mail to einward.ris@kfintech.com or investorservices@wendtindia.com, duly quoting
their Folio details.

Detailed instructions to Members for registration / updation of their PAN, KYC (including
e-mail addresses, bank account details etc.), Nomination details and manner of participating
in the 41st AGM through VC/OAVM including voting through electronic means is set out in
the Notice convening the AGM and is also available on the website of the Company.

Notice is also hereby given pursuant to the provisions of Section 91 of the Companies Act,
2013 read with applicable Rules made thereunder and pursuant to Regulation 42 of SEBI
(Listing Obligations and Disclosure Requirements) Regulations, 2015, that the Register of
Members and Share Transfer Books of the Company will remain closed from Friday,
14t July 2023 to Friday, 21t July 2023 (both days inclusive) for the purpose of determining
the Members entitled to receive the Final Dividend for the year ended 31st March 2023,
if declared atthe AGM.

Pursuant to the provisions of Section 108 of the Companies Act, 2013 read with Rule 20 of
the Companies (Management and Administration) Rules, 2014 (as amended from time to
time) and the provisions of Regulation 44 of SEBI (Listing Obligations and Disclosure
Requirements) Regulations, 2015 and circulars issued by MCA and SEBI in this regard,
Members are provided with the facility to cast their votes electronically, through the e-voting
services provided by M/s. KFin Technologies Limited on all resolutions set forth in the Notice.
The voting rights shall be in proportion to shares held by the Members as on 14t July 2023
being the cut-off date. Any person who becomes a Member of the Company after the
dispatch of AGM Notice and holding shares as on the cut-off date. i.e. 14t July 2023 may
obtain the User ID and password by contacting the RTA's Toll Free No. .. 1-800-3094-001 or by
sending an e-mail request to evoting@kfintech.com or einward.ris@kfintech.com or
investorservices@wendtindia.com. Please note that member(s) holding shares as on cut-off
date will only be entitled to avail the facility of remote e-voting or voting on the date of the AGM.
The remote e-voting period shall commence at 9.00 a.m. (IST) on Tuesday, 18t July 2023
and ends at 5.00 p.m. (IST) on Thursday, 20t July 2023. During this period, Members
holding shares either in physical form or in dematerialised form, as on the cut-off date i.e.
14t July 2023, may cast their vote electronically in the manner set out in the AGM Notice.
The remote e-voting module shall be disabled for voting thereafter. Once the vote on a
resolution is cast, the Member will not be allowed to change it subsequently. A Member can
participate in the AGM through Video Conferencing/Other Audio Visual Means even after
exercising the right to vote through remote e-voting but will not be allowed to vote again
during the AGM through Instapoll. Members not opting for remote e-voting will be offered the
facility to vote during the AGM through Instapoll. A Member can opt for only one mode of
votingi.e. either through remote e-voting or e-voting through Instapoll during AGM.

In case of queries or grievances pertaining to e-voting, members may contact Ms. Krishna
Priya Maddula, Senior Manager - Corporate Registry, M/s. KFin Technologies Limited,
Selenium Tower B, Plot 31 & 32, Financial District, Nanakramguda, Serilingampally Mandal,
Hyderabad - 500 032; Tel: 040-67162222; Toll Free No. 1-800-3094-001, E-mail:
einward.ris@kfintech.com.

@ WENDT

By Order of the Board

For Wendt (India) Limited

Sd/-

Date: 30th June, 2023 Arjun Raj P
Place: Bengaluru Company Secretary

SCHEDULE Il FORM B

PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy (Liquidation Process) Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
TEMPLE LEASING AND FINANCE LIMITED

Sl. No. PARTICULARS | DETAILS
1. | Name of corporate debtor Temple Leasing and Finance Limited
2. | Date of incorporation of corporate debtor | 03.08.1984

3. | Authority under which corporate debtoris | Registrar of companies-Delhi

incorporated / registered

4. | Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

5. | Address of the registered office and
principal office (if any) of corporate debtor

L67120DL1984PLC018875

Registered Office: 116A, 1st Floor, Somdutt
Chamber - | 5, Bhikaji Cama Place New Delhi
South West Delhi 110066

6. | Date of closure of Insolvency Resolution 15.06.2023
Process
7. | Liquidation commencement date of 27.06.2023

Liquidation order was passed by Hon'ble NCLT,
New Delhi Bench Il in C.P. (IB)-637/PB/2020 on
16.06.2023. However same was received by the
liquidator on 27.06.2023

Mr. Arvind Mittal
I1BBI/IPA-001/IP-P01358/2018-2019/12081
H. No. 1900, Phase-3, J J Colony, Madanpur
Khaddar, Sarita Vihar,New Delhi, National Capital
Territory of Delhi 110076

Email Address registered with IBBI:
arvindmittal81@yahoo.in

F-29, DLF Centre Point, Opposite Bata Flyover,
Sec-11, Faridabad, Haryana-121006

Email Address for Correspondence:
templeleasing.r mail.com

1. 27.07.2023

Notice is hereby given that the Hon'ble National Company Law Tribunal, New Delhi Bench-II, Delhi has
ordered the commencement of liquidation of Temple Leasing and Finance Limited on 16thJune, 2023
(A copy of same was received by the liquidator on 27.06.2023) under Section 33 of the Insolvency &
Bankruptcy Code, 2016.

The Stakeholders of Temple Leasing and Finance Limited are hereby called upon to submit a proof of
their claims or update their claims submitted during CIRP, on or before 27thJuly, 2023, to the Liquidator
atthe address mentioned againstitem 10.

The Financial Creditors shall submit their proof of claims by electronic means only. All other Stakeholders
may submit the proof of claims in person, by post or by electronic means.

The prescribed forms may be downloaded from the following link: http://ibbi.gov.in/downloadform.html
Submi of false or proofs of claim shall attract penalties.

corporate debtor

8. | Name and registration number of the
insolvency professional acting as liquidator

9. | Address and e-mail of the liquidator,
as registered with the Board

10.| Address and e-mail to be used for
correspondence with the liquidator

Last date for submission of claims

Mr. Arvind Mittal

Liquidator

In the matter of Temple Leasing and Finance Limited

IBBI Registration No.- IBBI/IPA-001/IP-P01358/2018-2019/12081
AFA Valid upto:- 25.10.2023

Date :30.06.2023
Place: New Delhi

State Bank of India, Stressed Assets Recovery Branch
3rd Floor, Matrix Mall, Sector— 4, Jawahar Nagar, Jaipur
(Rajasthan)-302004, E-mail : shi.18184@sbi.co.in,

Tel.: 0141-2657811, 2657921, 2657926, 2657989

Appendix — IV-A [See Proviso to rule 8(6)]

E-Auction Sale Notice for Sale of Inmovable Property {Under SARFAESI Act Read with Proviso
to Rule 8(6) of the Security Interest (Enforcement) Rules}

E-Auction Sale Notice for Sale of Immovable Assets under the Securitization and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8(6) of the
Security Interest (Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particular to the Borrower(s) New Subhash Bal Vidhya
Mandir Sansthan through Legal heirs of Mortgagor/Guarantor Late Sh. Jamna Lal Nagar (President, New|
Subhash Bal Vidhya Mandir Sansthan) (1) Smt. Mohini Nagar W/o Late Sh. Jamna Lal Nagar, (2) Ms.
Bhagyashali Nagar D/o Late Sh. Jamna Lal Nagar (Legal heir of mortgagor Late Sh. Jamna Lal Nagar,
through Guardian Smt. Mohini Nagar W/o Late Sh. Jamna Lal Nagar), (3) Ms. Mahi Nagar D/o Late Sh.
Jamna Lal Nagar (Legal heir of mortgagor Late Sh. Jamna Lal Nagar through Guardian Smt. Mohini Nagar
W/o Late Sh. Jamna Lal Nagar), (4) Ms. Nayra Nagar D/o Late Sh. Jamna Lal Nagar (Legal heir of|
mortgagor Late Sh. Jamna Lal Nagar through Guardian Smt. Mohini Nagar W/o Late Sh. Jamna Lal
Nagar), (5) Sh. Champa Lal Nagar S/o Sh. Madan Lal Nagar (Secretary, New Subhash Bal Vidhya Mandir
Sansthan) and (6) Sh. Ram Dayal Nagar S/o Sh. Dhanna Lal Nagar (Treasurer, New Subhash Bal Vidhya
Mandir Sansthan) that the below described immovable property mortgaged to the Secured Creditor, the
possession of which has been taken by the Authorized Officer of State Bank of India, Stressed Assets
Recovery Branch, Jaipur the Secured Creditor will be e-auctioned on “As is Where is”, As is What
is”, “Whatever there is” and “Without Recourse” basis on 09.08.2023 for recovery of
Rs.23,17,182.79 (Rupees Twenty Three Lakh Seventeen Thousand One Hundred Eighty Two and paise
Seventy Nine only) as on 30.06.2023 plus further interest, cost, charges & other expenses etc. due to the
State Bank of India, Stressed Assets Recovery Branch, Jaipur (Secured Creditor) from Borrower- New
Subhash Bal Vidhya Mandir Sansthan through Legal heirs of Mortgagor/Guarantor Late Sh. Jamna Lal
Nagar (President, New Subhash Bal Vidhya Mandir Sansthan) (1) Smt. Mohini Nagar W/o Late Sh. Jamna
Lal Nagar, (2) Ms. Bhagyashali Nagar D/o Late Sh. Jamna Lal Nagar (Legal heir of mortgagor Late Sh.
Jamna Lal Nagar through Guardian Smt. Mohini Nagar W/o Late Sh. Jamna Lal Nagar), (3) Ms. Mahi
Nagar D/o Late Sh. Jamna Lal Nagar (Legal heir of mortgagor Late Sh. Jamna Lal Nagar through Guardian
Smt. Mohini Nagar W/o Late Sh. Jamna Lal Nagar), (4) Ms. Nayra Nagar D/o Late Sh. Jamna Lal Nagar,
(Legal heir of mortgagor Late Sh. Jamna Lal Nagar through Guardian Smt. Mohini Nagar W/o Late Sh.
Jamna Lal Nagar), (5) Sh. Champa Lal Nagar S/o Sh. Madan Lal Nagar (Secretary, New Subhash Bal
Vidhya Mandir Sansthan) and (6) Sh. Ram Dayal Nagar S/o Sh. Dhanna Lal Nagar (Treasurer, New|
Subhash Bal Vidhya Mandir Sansthan). The reserve price and earnest money will be as per below|
mentioned, the latter amount to be deposited as per procedure detailed in Terms and Conditions of the
Auction atthe Bank's/ MSTC website before the close of e-auction.

Description of the Inmovable properties

1. Reserve Price

with known encumbrances 2. EMD Amount Time
Allthe part and parcel of the land and building situated at Khasra From
No. 93/352, Village: Baldevpura, Atru, Baran (Raj.)-321218 of Rs. 77,00,000.00 4.9 oy

New Subhash Bal Vidhya Mandir Sansthan admeasuring| RS- 7,70,000.00 to
176300.00 sq. ft. (As per Bank record) in the name of Sh. Jamna, 03:00 PM
Lal Nagar S/o Sh. Nand Lal Nagar. Bounded by: East: Atru-
Shalpura Road, West: Agriculture Land, North: Agriculture Land,
South: Agriculture Land CERSAIID: 200012139359

Encumbrances: Not known

Interested bidder may deposit Pre-Bid EMD with MSTC before the close of e-Auction. Credit of
Pre-bid EMD shall be given to the bidder only after receipt of payment in MSTC’s Bank account
and updation of such information in the e-auction website. This may take some time as per
banking process and hence bidders, in their own interest, are advised to submit the pre-bid EMD
amount well in advance to avoid any last-minute problem.

For detailed Terms and Conditions of the sale, please refer to the link provided in State Bank of
India, Stressed Assets Recovery Branch (SARB), Jaipur (Raj.) Secured Creditor’s
https://shi.co.in/web/shi-i tices/sarfaesi-and-others and https://

th
in-the:

ibapi.in/Sale_Info_Home.aspx
Date: 26.06.2023  Place: Jaipur (Raj.)

Authorised Officer

ﬂ Fortis

L_A R
HGSPITAL

FORTIS MALAR HOSPITALS LIMITED

Corporate Identity Number: L85110PB1989PLC045948
Registered Office: Fortis Hospital, Sector 62, Phase - VIII, Mohali - 160062, Punjab
Tel.: +91-172-5096001, Fax: +91-172-5096002
Email Id: secretarial. malar@malarhospitals.in, Website: www.fortismalar.com

N REGARDING 32" ANNUAL GENERAL MEETING
(“32" AGM”) OF THE COMPANY

Dear Member(s),

Notice is hereby given that the 32™ AGM of the Company will be
convened on Monday, July 31, 2023 at 2:00 pm (IST) through Video
Conferencing/Other Audio Video Means (VC/ OAVM) facility in
compliance with the applicable provisions of the Companies Act, 2013,
rules framed thereunder and the SEBI (Listing Obligations and
Disclosure Requirements) Regulations 2015 General Circular Nos.
10/2022 dated December 28, 2022, 20/2020 dated May 5, 2020,
02/2022 dated May 5, 2022 and other relevant circulars issued by
Ministry of Corporate Affairs (MCA Circulars) and SEBI circular nos.
SEBI/HO/CFD/CMD1/CIR/P/ 2020/79 dated May 12, 2020,
SEBI/HO/CFD/CMD2/CIR/P/2021/11 dated January 15, 2021,
SEBI/HO/CFD/CMD2/CIR/P/2022/62 dated May 13, 2022 and
SEBI/HO/CFD/PoD-2/P/CIR/2023/4 dated January 5, 2023
(collectively referred as ‘Circulars’), without the physical presence of
the Members ata common venue.

Notice of 32" AGM and Annual Report for the financial year 2022-23
including the financial statements for the financial year ended
March 31, 2023 (“Annual Report”) will be sent only by email to all those
Members, whose email addresses are registered with the Depository
Participants or Company as of Friday, June 30, 2023 (‘Cut-off date’), in
accordance with the MCA Circulars and SEBI Circular. Further, hard
copies of the Annual Report will be provided to those shareholders who
request for the same.

Members can join and participate in the 32" AGM through VC/OAVM
facility only. The instructions for joining the 32" AGM and the manner of
participation in the remote electronic voting or casting vote through
e-voting system during the 32" AGM are provided in the Notice of the
32" AGM. Members participating through the VC/OAVM facility shall be
counted for the purpose of reckoning the quorum under Section 103 of
the Companies Act, 2013. The Notice of the 32" AGM and the
Annual Report will also be available on the website of the Company i.e.
i.e. www.fortismalar.com and website of the BSE Limited i.e.
www.bseindia.com.

Shareholders who have not yet registered their email addresses and
PAN are requested to get their email addresses and PAN registered by
following the procedure given below:

For Members holding shares in physical form, please send scan copy of
a signed request letter in form ISR-1 mentioning your folio number,
name of shareholder, copy of share certificate (front and back),
complete address, email address to be registered along with scanned
self-attested copy of the PAN, by email to the Company’s email
address secretarial.malar@malarhospitals.in or by sending an
email to the Registrar and Transfer Agent (“Registrar’) at
einward.ris@kfintech.com. For the Members holding shares in demat
form, please update your email address and PAN through your
respective Depository Participant(s).

In terms of Section 108 of the Companies Act, 2013 and Rule 20 of the
Companies (Management & Administration) Rules, 2014 (as
amended), the Company has fixed Monday, July 24, 2023 as the cut-off
date to determine the eligibility of the members to cast their vote by
electronic means and e-Voting during 32" AGM scheduled to be held on
Monday, July 31, 2023 through VC/OAVM Facility.

The above information is being issued for the information and benefit of
all the Members of the Company and is in compliance with the MCA
Circulars and the SEBI Circular.

For Fortis Malar Hospitals Limited
Sd/-
Sandeep Singh

Date :June 29, 2023 Company Secretary

Place : Gurugram Membership No.: F9877
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